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IN THE CENTRAL ADMINISTRATIVE TR IBU MAL,JODHPUR BENCH
| JOD HPUR

Date of order 322122062
Original Application No. 272/1999

S.L.Ramesha S/0 Shri Moti Lal, aged about 40 years, Resi-
dent of 3-.PH-4, Madnuban Colony, Housing Board Basti,
Jodhpur, at present employed on the post of Senior Section
Of ficer (Accounts), in the Divisional Accounts Officeg,
Northern Railway, Jodhpur.,

. . . evese s Applicant,

ver sus

1. Union of India through General Mamger, Northern

Railway, Baroda House, New Delhi,

Financdial Advisor and Chief Accounts Officer (Agm),

Northern Railway, Baroda House, New Delhi.

«se s R€spondents.

Mr oJ «KseKaushik, counsel for the applicant.

Mr.S.8.Vyas, Counsel for the r espondents.

CRAM 3

HON'BIE MR ,JUSTICE B.S.RAIKODTE,VICE CI—EXIRMAN

HON'BIE MR .GOPAL S ING H,ADM INISTRAT IVEMEMBER

PER MR oGOPAL SING H,ADM INISTRATIVE MEMBER ¢

In this application under section 19 of the
Administrat ive Tribunals Act, 1985, applicant, S.L.
Ramesha, has prayed far quashing the impugned order
dated 13.7.99 (Annex.A/1) arnd further for a direction

| to the respondents to consider the case of the applicant




.2.

for grant of due benefits under the re-structuring
scheme for the year 1990, 1991 and 1992 as per his turnm,

with all consequential benef its.

2. Applicant's case is that he was initially appoin-
ted as Clerk Grade-II with the respondént-departmerrt

and enjoyed his further promotion to the post of Section
Officer (Accounts) with-effect from 11.11,87 and he was
further promoted as Senior Section Officer (Account s)
scale Rs, 2000-3200 with effect frém 14.,1,93.The respon-
dent-department vide their letter dated 1é.6.87 (Annex.
A/2) , introduwed a re-structuring scheme for the Accounts
staff. The distribution of posts of Section Officers
(Accounts) , in terms of this scheme was made as 80% in
the pay scale of Rs. 2000-3200 and 20% in the pay scale
of Rs. 1640~2900. The higher post carryiné the pay

scale of Rs, 2000-3200 was designated as Senior Section
Officer (Accounts). The contention of the applicant is
that the posts in the works accounts were not taken into
¢onsidération while applying the ratio of 80:20 and the
same has resulted into denial of higher scale of pay

Rse 2000-3200 to the applicant in terms of this scheme,
as he Was eligible for consideration for promotion to
the higher post sincé he had completed three years of
service in the feeder post. It has been contended by
the applicant that had the respondents taken the posts

in the works accounts into consideration, the applicant
Would have been esnsioemed considered for promotion to
the scale of Rs. 2000-3200. The Representation ofthe
applicant in this regard, has been rejected by the
respondents vide their letter dated 13.7,1999 (Annex.A/1),

Hence, this agpplication,

Coopors s
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3. In the counter, it’ has been stated by the
iespondents that on receiving a clarification dated
16.3.93 from the Railway Board for inclusion of post of
Section Officer (Works), for distribution in the ratio
of 80:20, necessary revisions were made and subsequently,
all promotions were made as per the senior ity list.

The applicant was promoted as Section Officer in November
1987 and became due for Senior Section Officer in November
1990 but there were number of persons senior to him, who
Were waiting for promotion and all his seniors were
promoted as such from November 1990 to January 1993.The
applicant alsd, was promoted in Jamuary 1993 on his turn

as per his seniority. It ‘has, therefore, been averred

by the respondents that the contention of the applicamt

5. It has ot been contended by the applicant in
this application that any bf his junior has been given
the benefit of the scale of Rs. 2000-3200 ignoring his
claim. It has been clarified by the respondents that

22 posts of Section Officers of Works Accounts, were
taken into acceunt for applying the ratio of 80320 and
dur ing the periocd from November 1992 tb January 1993,

the applicant could not have been promoted as his seniors
were waiting for promotion. In the light of the above
discussions, we do not f£ind any merit in this apélication
and the same deserves to be diémis sed. The O.A.is accordingy
dism_:i.ssed with no orders as to cost.

CopsS £ | by —
(copal SingH ' (B.S.Raikote)

Adm .Member Vice Chairman
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